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is present on behalf of the petitip, Only on the first sate, F,

14.8.87 appsarance was put in on baf of the Pltitiﬂzlf yiff3
07 befors the D.R.(3J) and since then, is case was liﬁt.tinnnﬁi‘
%\ ssveral times, but none @appeared ommhalf of the patitionsT.

is an old writ petition of 1978, Sh, Ashok Mohilsy has sews R
@ request for adjournment. In oup oion, the Wﬁltiw.;_ TR
himself is not serious to prosecuts »is cass and as e TRl
is not necessary to adjourn the cas any furthsc, The petit
is accordingly dismissed in defayult » the petitionere.
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